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discharging about 450 MGD of flow and Shahdara drain discharging about
110 MGD flow in river Yamuna.

With regard to the Najafgarh drain, out of total 450 MGD flow, contribution
from Haryana is about 105 MGD (23%) most of which is untreated. In |
Shahdara drain, out of total 110 MGD, contribution from U.P. is about'50 MGD
(45%) and again most of this flow from U.P. is untreated and also includes
industrial waste. :

As far as Delhi is concerned, out of total ammn:qum of 450 MGD in Zm_.umm.mﬂ:
drain, 252 MGD (56 %) is already treated mmzcwm:n which is being discharged
from z..m STPs in the command of Zm_.mmmm} nw.m:.. Another 56 MGD will be
treated by June, 2020 after commissioning ozmzmgmnnoq Sewer Project vau
and Coronation Pillar STP, thus leaving os_w\ about 37 MGD ie. 8% of
untreated discharge from Delhi, for which mmow_.nm is being made to treat this
as well by improving the capacity utilization mwanmq Rehabilitation of existing
STPs and Septage Management. State of zQOmsm has to take required action
to treat the entire flow of 105 MGD, which noam:nﬁmm 23% of the discharge
coming in Najafgarh drain from their area 8 prevent polluted water ?oB

w

flowing into the river Yamuna. _ _

In Shahdara drain, out of 110 MGD flow, the share of _um=: is-about 60 MGD
(55%) and out of this, 9 MGD is already Qmmﬂm effluent from Chilla STP and
by December, 2019 the treated discharge <5= increase to 29 MGD after




1} |Uttar Pradesh |Sahibabad 166 92 Mostly contain
. Drain industrial ~ waste.
Joining  Shahadra
drain near
Sahibabad  dairy,
| . _ , Shahadra. .
2’ |Uttar Pradesh |Indira Puri 78 48 Meeting  in
Joharipur Drain,
[ I ___ [shahadra
3 |Uttar Pradesh {Banthla ¥0.25 - 0.25 Joining T.D.-1 near
Gokulpuri,
M Shahadra
4 |Uttar Pradesh |Kaushambi - - Trapped but still
. : carrying untreated
) — — — _ — waste
5 |Haryana Badshahpur & | 410 300 Joining  Najafgarh
Dharampuri Drain Near Daurala
L (Leg i,ii&iii) | &Jhatikara
7 |Haryana DD-6 _ 66 60  |Entering Delhi near
Narela and Joining
Supplementary
. L Drain. v
'8 |Haryana DD-2 76 59 Joining  river
_ - . — Yammuna
Total Flow (in MLD) 793 50 |
Total Flow (in MGD) 175 124

A~
P

“*Reference- Second interim report on Monitoring Committee Chapter 12 & 13




drains carry a discharge of about 50 MGD for which action plan is ?.mumqmm..

The detailed status and future action plan of all 18 drains (including Najafgarh

angd Shahdara) is annexed in Annexure-‘C’.

Delhi Jal Board has been able to reduce the pollution load in River Yamuna due to its

concerted efforts as detailed hereunder:

1. Three (3) Nos STP at Delhi Gate (15 MGD), Nilothi (20 MGD ) and at Pappankala

(20MGD) were commissioned j]

Further, 10 _ ity _of s Lr¢ has. -in in
Yamuna Vihar STP. Thereby, increasing the treat ment n,mvmn:% to 65 MGD from
552 MGD to 617 MGD. | . |
2. D]B is also upgrading its STPs to higher levels om, treatment of 10:10( BOD: SS)

in phased manner and accordingly 20 MGD at _w::m_m has been taken up for
rehabilitation and upgradation and the work s::mcm completed by 2021.

3.. The work has been awarded for qm:mcm_:mzozmﬂ 124 MGD capacity STP at
Okhla which will have treated effluent quality omm BOD<10 & SS<10 ppm. This

z

-




597 MGD.
e After the completion of above mentioned rehabilitation projects and

new STPs at Coronation pillar and Okhla, net sewage treatment capacity

will be further

From 2015 till date, Sewer network has been extended from 255 to 384

Unauthorized colonies, thus

v

_population ound_6.5 lacs. Further, work is in progress for
laying sewer network in 432 Unauthorized colonies covering population of
around 21.60 lacs.

About Km

during the last 04 years.
Provision for trapping of about:
the




resulted in reduction of pollution in River Yamuna to the tune of 95

metric tons of BOD load per day. _ .
e Ultimately, by December 2022 the wODm load in River Yamuna will
further be reduced by 141 Metric tons jﬁ day after the completion of
the new STPs and further trapping of the untreated sewerage as per our
plan of action. . : .
e However, to reap the complete benefits of initiatives taken by Delhi Jal
Board, 1400 cusec is required to be released from Hathinikund Barrage
in main River course to ensure that :::MEEB 352 cusec of E-flow is

released downstream of Wazirabad qu:mw:ocn the year.

IV. Septage Mapagement

e After extensive efforts by DJB, Notification of Delhi Water Board Septage -
Management Regulation- 2018 was issued in November 2018.
Subsequently, Public Notice was issued. for inviting applications from

vendors/individuals engaged in the activity of cleaning of Septic Tank

Waste for licensing. Till date




* Considering the BOD of septage around 20000 mg/litre, even at present

levels of receipt of septage, the

_which is equivalent to treatment of

about 4MGD.

It is pertinent to mention that at present total population of Delhi.is around

20 million and based on the total water supply of 900 MGD, the sewage
generated is about 720 MGD. The planning and management of sewerage
system requires careful planning wherein location of land for STPs, SPS,

peripheral and trunk lines should be earmarked beforehand. First the

services should be laid and then the population should be allowed to move in.

, nd, ized as well. In such a
scenario, the management of sewerage m%mnm:w. is always a challenge, but in
spite of such limitations, Delhi Jal Board :mw recorded above mentioned
achievements towards enhancement of mmimmmw treatment capacity as well as

substantial increase in the trapping of mmimwmmm in the city, thereby resulting

in progressive abatement of pollution in the River Yamuna.

¢
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(PMCQ). Interceptor Sewer Project (ISP) has been m:inma into 6 packages.

far out of 242 MGD E\ M/s EIL. P,osm_o: moﬂ ﬂ:m trapping of complete 242 MGD

shall be made by

n: As per EmSOCm neBB:Bmsﬁm given by M/s EIL,

provision for s.mE::m of complete NAN MGD a_mn:m:.mm was to be made by
30.06.2019 but due to the following reasons work mﬁ delayed:

a) The lead partner of Package-2, M/s Pratibha _snw:mﬁlmm limited is facing severe
financial crisis and even have approached 2__05.. Severe cash flow issues
causing non-payment to vendors/sub contractors are causing hindrances at
site work. To overcome the trouble, interest bearing advances are being made
to the executing agency.

S

the work for microtunneling of one drive of 250m ( 2400mm dia) is causing a

In Package-3, the associated civil works are nearing completion for 1C/SPS etc,

matter of concern due to malfunctioning of MTBM machine due to faulty

computer guiding system. The machine is an imported one and the

“mqmnsanmmsm from Germany are on the job. As a second option, a similar
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by civic bodies. Contract was awarded to a new contractor with a new scheme.
Agency often cites financial trouble for slow work progress and the problem
somewhat mitigated by providing interest bearing advances.

¢) In Package-6, the original scheme of ISP for this drain could not be achieved
due to encroachment by civic authorities in the lay out area. A new scheme to
trap the drain was prepared and the work was descopped from the main
agency and separate contract was awarded to M/s Galacon infrastructure. The
work is inside the bed of Shahdara 9.2: and work in Monsoon time is not
possible. Moreover the permission 8 Eoﬂw inside the drain bed was delayed

leading to delay of overall work.

. ISP Project is being regularly and mc._:mmszv\
‘monitored g Ew through Eosn:_v\ meetings chaired by ngcmgcqm_zmm& in
Project Monitoring Unit (Technical), CEO(DJB) in Project Monitoring

Unit(General) and quarterly review meetings nr@:ma by Chief Secretary, Delhi.

So far, about

have been held at the level Chief Secretary, 'W’m_z. The ISP is also being
monitored periodically by Govt of India z:.ocwm: Director General (NMCG),
Secretary, Water Resources, and Minister of Water Resources from time to

time.

o)

KL




a) The work was awarded to M/S L&T-Passavant (JV) and was to be
started in Oct. 2016 and completed by April, NOH&_ However, work could not be
started in time as the land where plant is to be nwo:m:,:nnma was being used by

Nirankaris for their annual Nirankari Sant mmswmmm_d. which resulted in an

4 month m:mno:mmpcmzm_%n:m ork coul

b) The site for the proposed plant was a _o<< lying area where fly ash from
power houses was filled up. Hence, the cmmzw:m capacity of the area was

qumgm_w low which required ground :wn_,o,\mgm:n by piling about 17500 stone.

columns.

iginally an

. However, wherever possible the activities were started

_.:.” June 2017. The above two factors contribute to a

c) Hence, the progress of the work remained slow since the beginning and

to expedite the progress, about

Ew.phmbr,_,:m site was also i ‘ ] 0 times by various
Omwmnm:.m including Chief Engineers, Member(Dr) and CEO, DJB. The details are

attached as Annexure-D.

<Y
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2019 and remaining 50% liquid stream shall be commissioned in a progressive
manner upto June, 2019. It was also agreed that the plant including digesters

and power mm:mamzo: will be completed in all respects by Dec., 2019.

f) As progress of the work was not picking up, a Show Cause Notice was
issued to the firm on 26.11.2018 to explain the reasons why action under the

Contract Agreement should not be taken against the firm for delaying the project.

g) There was also shortage of funds for the project and DJB approached
NMCG for providing funding for the wgrk. \53 several rounds of meetings,
NMCG on 3.12.2018 agreed to provide funds to the tune of 50% of the capital

cost,

h) As stated above, earlier the 50% liquid wmc.mm_B of the plant was to be
-commissioned by June, 2019 without &mmm&qm. During the meeting of
Monitoring Committee appointed by Hon'ble zoq._ on 16.4.2019, it was decided
that 50% liquid stream along with 4 digesters m_wm__ be commissioned by Dec.
2019.

and till date about mm§ work has been completed.

Apart from initial delays, the work has been further delayed due to lack of
adequate planning and deployment of insufficient resources by the firm.
&T:-Passavant (1V) vide their Jetter No. L&T: PE&E-

AAn\

However, the {




projected requirement of Sewerage Master _u_mM:-NowH. However, the NMCG

during their inspection in 2016 had ocmm?mam_mmm flow in the drains and
prioritized funding of only 7 STPs out of 14 m.:um The matter was agitated and
Hon’ble NGT vide its directions dated om.HN.No:m directed NMCG to fund all the
ﬂ only 7 STPs.

14 STPs in the ratio of 70:30. However,

, Further, in a meeting of joint review in MoWR, Govt of India held on
Hw.oH.NOHm. it was decided that there is a need to re-examine the justification of
Ewm project to avoic / m | expenditure. In pursuance, M/s ‘Water and
_u_woimﬂ Consultancy Services’ ?<>va$. a MINIRATNA Govt of India

c_samqnm_a:m under Ministry of Water Resources was appointed as Consultant on

Nm_w..o\rmpm to ascertain the quantum of flow in the command of 14 STPs.

._ The no:m:_ﬂmi M/s WAPCOS has given opinion that there is less flow in
H:Mm drains under the command of these 14 STPs, which is primarily due to
mu_mmsnm of proper sewerage system in the area only effluent from septic tank ms,a
mqwmw water is being discharged into the drain. Moreover, expected nonc_m:o_:
mﬂwoin: has not taken place in its command. Therefore, WAPCOS recommended
that capacities of these 14 STPs Bc_mn be reduced from 39 MGD to 32 _smc_.
Recommendations of <<>_u00m were approved by the Board on 29.05.2019.
Accordingly, matter was taken up with the contractor M/sL & T to execute the

work at reduced capdcities of these 14 STPs as per the recommendations of

An\
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a. Land for 14 STPs:-

e Asfaras land is concerned, out of 14 STPs, land at only 6 locations has
been given to DJB by Govt till date. The land for the balance 8 locations is
yet to be acquired/allotted by oo<m§3m=m8 DJB.

b. Funds for 14 STPs:-

e As per directions of Hon’ble NGT, mvuno<w_ of funding for 7 STPs :.m<_m
been received from NMCG so far. >vvﬂo<m_mom funding for balance 7 mq.v,m
is yet to be received from NMCG,for Ermn:mqmn:mmn has already been sent
to them.

¢. Current status of <<.o:n-

e Qut of 7 STPs where funding from NMCG|is available, land is available
only at 2 locations. However, at these locations also, the work could not
be started due to reduced capacities of thes w STPs as per expert opinion of

__ M/s WAPCOS and the reluctance of the noqmqmnﬁg to commence s&% at
| ‘altered plant capacities with proportionate reduction in cost.
e Land at balance 5 locations is not m<m:mc:.. wherein funding from NMCG

is approved. Hence, work could not be commenced.

* Funding for balance 7 STPs is yet to be approved by NMCG.. Therefore

work could not be taken up for remaining 7 W_Onmso:m too.
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commencing. not taken place, but the

Hence, there is no
unanimity on the exact
i capacity of these 14 STPs
to prevent any wasteful
“ expenditure.  Moreover,
the contractor has
declined to proportionally
scale down the cost and
therefore, the work is held

up.

In view of the above, inspite of making all bonafide efforts by D]B, no
progress could be made regarding 14 STPs. However, DB has tried its best to
reduce pollution load 9..03 this catchment area by promoting implementation of
Septage Management Rules. Till date, abeut H crore litres of septage has been
deposited at the STPs from n_.:m_. area, which'is equivalent tg treatment of about 2
MGD of raw sewage and the pollution load in the river has been reduced to that
extent. Effective enforcement of Septage xomc_maoi by the Enforcement
Committees under District Magistrates, as well as concerted efforts by the

Municipal Bodies is expected to further reduce pollution in Yamuna due to the

reason that the concentrated Septage is being shifted to SPS /STPs for its







- Hon'ble National Green Tribunal in its order dated 08-05-2015 in case
titled ‘Manoj Mishra Vs. Union of India & Others (OA No.06 of 2012)" had issued a
:@B_umﬂ of directions to check the flow of untreated sewage into the River
<m3c=m. One of the directions related to levy of ‘Environmental Compensation
wmm from every household which is generating sewage in the entire NCT of Delhi
o: the Polluters Pay Principal. It will be irrespective of whether the household is
mm_wimqma or not and would be equally applicable to the households located in the
:mmcﬁsoluma Colonies. Directions were to NCT of Delhi, Delhi Jal Board, all
Municipal Corporations, nmio::.m:ﬂz_wom_d and m._mn:.mn#% Companies. The

status on implementation/recovery of this fee is as below:

(a) The Board 530&2&% took up the matter and after detailed
deliberations at various levels vide Resolution No0.204 dated 29.05.2015 had

recommended the case to the Government of NCT of Um:: for further directions.

(b) The issue was placed before the ~Cabinet by the  Urban
Development Department, GNCTD and Cabinet vide Decision No.2184 dated 07-

08-2015 had approved levy and recovery of ‘Environmental Compensation Fee’
through DISCOMS.




dated 30-10-2015 as below :-

“interim prayer in terms of para 12 (b) of the application for interim stay is

granted to the extent it relates to the appellant”.

3. Subsequent to the meeting taken by Chief Secretary, Delhi on 27-
02-2019 on the issue, a meeting with U_mnozm ‘was held at the level of
Member(Finance), DJB on 05-03-2019 when U_mn@_sm had requested for time to

respond with suggestions. Accordingly, U_mnozv were advised to send their

proposals alongwith financials involved, if any.

i

4, In line with above decision BSES MQch:m and Rajdhani) have

submitted their proposals which broadly cover mo:vs::m issues:-

(@) Ew may use their data base and _Mmmcm bills for ‘Environmental

Compensation Fee’ to all the consumers and also do the collection of the said fee.
For this DISCOMS have broadly shown their Em_::wsmmm to share their data base,
after seeking clearance of their Legal Wing. :oém@mﬁ this would be in deviation .

of cabinet decision.

(b)  Separate bill for this fee may be issued by DISCOMS, though there
are challenges in this too as DISCOMS do not have categorization of colonies on

Property Tax basis, they cannot enforce recovery of the bill raised, ‘No Audit’ of
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ww.H.No Crore as fixed cost and Rs.24.00 Lac per annum as O&M Cost plus mo\o of

the collected amount as collection charges (taxes extra).

5. Subsequently, a meeting on the issue was also held under the
n:m_zsm:m:_u of v::n_cmw Secretary, Urban Development, Govt. of NCT of Delhi
on 15-05-2019 during which DISCOMS again referred to their limitations/issues
involved. In the said meeting qov«mmmsﬂmz«m of DERC submitted that the
Commission has a view that the Hon’ble Supreme Court has decided the
issue of stay in case of M/s. Tata Power Delhi Distribution Limited in “REM”
and not in ..vmzmoz.»_.s.. and therefore, the said oz.un—. is applicable for all
the distribution companies of NCT of Delhi and any action in the matter

may be contempt of Court.

6. Considering the facts in totality, D]B has been writing to the Urban
Development Department, GNCTD for suitable advice/decision on the issue, since
there is a Cabinet decision on the issue and submissions of DISCOMS, at the level
of CEO, DJB. Last reference in this regard was made on 25-06-2019 through a
D.O. letter m._.oB CEO, DJB to Secretary(UD), mowg. of NCT of Delhi in which
chronological history of the case was enclosed m:a suitable advice on further
course of action to be taken by DJB was «macmmnmw (copy enclosed). DJB on its

part is also simultaneously proceeding for <mnmaowz of the stay order by Hon’ble

Supreme Court.




Wazirabad (Coronation Pillar, Rohini, Narela, and Rithala & Keshopur) in next 3

years by 2021 subject to approval of Upper Yamuna River Board (UYRB).

3. 112 MGD is proposed to be used for irrigation purposes in U.P. in
next 4 years by 2022 subject to consent of U.P. Irrigation Department - Govt. of

U.P in lieu of raw water supply for proposed 140 MGD WTP at Sonia Vihar.

4, 10 MGD from Nilothi STP is Eonom d to be supplied to Haryana
Irrigation Department at Jaunti Regulator for E,mm_mwsoz purposes. In lieu of that
DJB seeks to receive 10 MGD spare raw water m.wB H.L.D to meet its drinking

water needs, it is subject to clearance from UYRB.

5. 10 MGD from Rithala STP is Eonona to be supplied to Haryana
Irrigation Department uﬁ Auchandi Regulator for W:ammnoz purposes. In lieu of
that DJB seeks to receive 10 MGD spare raw water from H.L.D to meet its drinking

water needs, it is subject to clearance from UYRB

‘ 6. 2 MGD from Okhla STP phase VI shall going to be taken to abandon
Bhati Mines for ground water recharge. The work shall be complete 5\.
30/11/2021.

i

T DJB has continuously pursued & data have been received from

. _<wloCm agencies like Municipal corporations, NDMC,DDA & CPWD etc about

<m10:m parks maintain by them along with latitude & longitude of the parks.




filling points still awaited. .

10. Notice :m_m been issued to .UU>.. NDMC, Municipal Corporations,
CPWD, DMRC, PWD, DUSIB to submit ATR to Monitoring Committee to utilise
treated effluent in their parks which are within 5 km radius of STPs filling points,

failing which advisory committee shall be asked to mmmm their borewells in these

parks. The notice is annexed as Annexure-F.
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56 %

21

capacity utilization
after rehabilitation
of existing STPs and
Septage
Management




ITO
Barrage

Shahdra Link Drain
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110 MGD outfall
from Shahdra drain.

Delhi
Okhla

‘ U.P.
Barrage
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Efforts are
being made to
treat the
balance 8% by
improving the
capacity
utilization after
rehabilitation
of existing STPs
and Septage
Management .

213




10. Tughlagabad Drain 25.05(5.51mgd) | Trap Completed. - Do--
11. Kalkaji Drain =~~~ Merged  with | Trap Completed. ---- Do--
. 5 _ Tuglakabad . .

12. Tehkhand Drain 39.74(8.75mgd) . | Trap Completed. -ee- Do--

137 Sen Nursing Home | 43.20(9.51mgd) Trap Completed However, | Weir is being constructed to

Drain . _ overflow was observed from | completely stop the overflow. The
: the gates on Sen Nursing Home | work is expected t be completed by

nallah installed by the agency | Dec2019.

L operating the STP. ] , ,

14.Qudsia Bagh+ 43.2(9.51mgd) | Land identified butisin O zone. | Due to combined and old mixed

Morigate Drain

DDA requested to take urgent
action for allotment of land.

sewerage and storm water system in
the area, the two can .not be
separated and hence tere is
requirement of separate STP.

) Hm.wNnmn:_m: Drain

145.15(31.97mgd) |

. As?Za short term measure
sewers from sewered area
is proposed to be trapped.
The trappings at Krishi
Vihar, Andrews Ganj &
Nijamuddin are being
renewed which will take
around 50 MLD waste
water which will be pump
to Okhla STP.

2. As a long term measure, a
sewage treatment plant 90
MLD - capacity has been
proposed at the mouth of
the drain. DDA is being
pursued to allot the land
for construction of STP.

3.~ The sewerage. system' in

Sangam Vihar GOC in the

command of this drain is

being provided which will
stop sewage from
unauthorized colonies.

]

. E.Zm:wmm&..mmms Drain

T

30.24(6.66mgd)

1 1.. The 70% work has_ wmnst

(4
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Delhi area will be reduced from 21% -
to 8% in June, 2020. Untreated
discharge from the command of 14
STPs in Najafgarh Drainage Zone as
per NGT Ph-I contributes only 2% i.e.
10 MGD. - o
In order to take care of unsewered
area, Delhi Govt. has already notified
Septage Regulations in September,
2018 which will reduce further
pollution in Najafgarh drain/river
Yamuna.

18. Shahdara Outfall
Drain

475.2(104.66mgd)

“Work in progress

Total discharge in Shahdara drain is
around 110 MGD, out of which 50 -
MGD (i.e. 45%) untreated sewage is
being discharged by UP through.
Shahibabad, Indirapuri and Banthala
drain. After commissioning of
Interceptor  Sewer. Project = by
December, 2019 and notification of
various sewerage schemes in -
unauthorized colonies, Yamuna Vihar
STP will trap around 18% and 9%
flow is already being treated through
Chilla STP.

After commissioning of Kondli Phase- .
I, I1 & 11 STP, untreated flow of 25
MGD (23%) will also be treated by
July, 2022. The balance untreated
flow will remain only about 6 MGD.
i.e. 5%. In order to take.care of
unsewered area,

Delhi Govt. has already ' notified
Septage Regulations in September,
2018 which will reduce further
pollution in Najafgarh drain/river
Yamuna.

C




Inspections

=

,s t.S.EE FZS_.:.
10. & | 01.10.2018 EE(C)DR.XI
11. - |22.10.2018 CE(DR)PR-Il
'12. . [ 05.11.2018 CE(SDW)NW
13. | | 26.11.2018 {Show Cause Notice) EE(C)DRXI_

14 02012019 , o CE(DR)PR-Il
15. 06.02.2019 _EE(C)DRXI
16. 20.02.2019 " EE(C)DR.XI
17. 25.03.2019 . EE(C)DR.XI
18. 25.04.2019 _EE(C)DRXI
19. 16.05.2019 EE(C)DR.XI
20. 26.06.2019 , ~ EE(C)DR.XI

Date of inspection " Inspection done by
1. 18.03.2017 " CE(DR)PR-Il
2. 119.04.2017 " CEOQ
3. 113.05.2017 CE(DR)PR-I|
a, |.24.05.2017 __Member(DR)
5. 27.06.2017 EE(C)DR.XI
6. 01.07.2017 CE(DR)PR-I|
7. 12.07.2017 Member(DR)
8. 11.08.2017 CE(DR)PR-Il
9, 25.08.2017 ' SE(DR)PR-IV
' 10. 06.09.2017 CE(DR)PR-II
11. 16.09.2017 N EE(C)DR.XI
12. 26.09.2017 EE(C)DR.XI
13. 03.10.2017 EE(C)DR.XI
14. 07.10.2017 CE(DR)PR-I!
15. 25.10.2017 CE(DR)PR-II
16. 07.12.2017 X

Mmmg,o_m.x._




Details of review meetings

~sr. No. " Date of meeting ‘Meeting chaired by
1. 15.02.2017 ~ Member(DR)
2. 22.02.2017 ~ Member(DR)
3. 05.04.2017 Member(DR)
4 13.04.2017 " CE(DR)PR-Il
5.  |26.04.2017 " Member(DR)
6. | 31.05.2017  CE(DR)PR-Il
7. 07.06.2017 Member(DR)
8. 14.06.2017 "CE(DR)PR-Il
9. 21.06.2017 3| " CE(DR)PR-II
10. 19.07.2017 " Member(DR)
11. 23.08.2017 " Member(DR)
12. 04.10.2017 " CE(DR)PR-II
13, 101.11.2017 " Member(DR)
14. | 03.05.2018 " CE(DR)PR-Il
15. 23.05.2018 'SE(SDW)II
16. '08.06.2018 SE(SDW)II
17. 20.06.2018 | SE(SDW)II
18. 05.07.2018 CE(DR)PR-II
19. ; | 06.08.2018 SE(SDW)HI
20. 28.09.2018 SE(SDW)II
21. 23.10.2018 SE(SDW)II
-.22, 15.02.2019 CE(DR)PR-Il
23. 11.04.2019 SE(DR)PR-IV
24, 29.04.2019 Member(DR)
25. 24.05.2019 CE(DR)PR-II
26. '+ |01.07.2019 Member(DR)
27. 01.08.2019 CEO













